LOK SABHA DEBATES

LOK SABHA

Tuesday, July 20, 1971/Asadha 29,
1893 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF RAILWAYS (SHRI
HANUMANTHAIYA): (a) Yes, Sir.

(b) Action has been initiated under the
provisions of “Public Premises (Eviction of
Unauthorised Occupants) Act, 1958 to evict
the encroachers.
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SHRI HANUMANTHAIYA: There are
53 encroachments. The area is 34,970 square
feet. The Railway Administration launched
cases against all except four, and the Court
has delivered judgment in 48 cases in our
favour, and now we are asking the CoHector
to execute our decrees of vacation,
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SHRI HANUMANTHAIYA: 1 will take
the suggestion of the hon. Member into con-
sideration when the land becomes com-
pletely vacated.
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SHRI HANUMANTHAIYA: I cannot
accept the charge wholly that all these en-
croachments are done at the instance of the
railway employecs. It may be one or two
people here and therc may be responsible,
but the encroaching people take the law into
their own hands as you know.

SHRI D. BASUMATRI: Whencver this
matter of illegal occupation has been brought
to the notice of the raliway authorities, it is
said that the land problem is the problem
of the states. So, may I know whether this
question will be taken up by the Railway
Administration and decided by themselves,
without leaving it to the States?



3 Oral Answers

SHRI HANUMANTHAIYA: Yes, the
hon. Member is right. This is not a Matter
for the State Governments. It is our pro=
perty and we file cases, we get the lands
vacated. Only we take the help of the State
authorities.

SHRI DINESH CHANDRA GOSWAMI:
Eacroachment on railways has virtualy be-
come a national problem. There are cases
of bone fide and mala fide encroachment.
Thercfore, will the Government make a
comprehensive policy as to the case in which
they will prosecute the encroaching persons
without any mercy?

SHRI HANUMANTHAIYA: I do not
know what the hon. Member means by bone
fide encroachment. Encroachment cannot
be bone fide in the very nature of things.
But I will pursue his other suggestion.

SHRI B. R. SHUKLA: May I know if
any prosgcutions have been launched cither
under the Railways Act or under the Indian
Penal Code against persons who have tres-
passed upon railway property?

SHRI HANUMANTHAIYA: Yes, Sir.

Reduetion in Eleetricity rates for Small
Scale Industries

¢ 1234, SHRI S. M. BANERIJEE: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether there is any proposal to reduce
the electricity rate for the small scale indus-
tries on all-India basis; and

(b) if so, the nature of the scheme chalked
out in this connection?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SHRIB. N. KUREEL): (a) Not at present
Sir.

(b) Does not arise.

SHRI S. M. BANERJEE: May 1 know
whether he is aware that certain small scale
industries especially situated in the eastern
districts of U. P. are suffering because of
the high rates of electricity whereas people
like Birlas have been given electricity at a
rate which is less than the production cost?
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Is there any proposal to have uniform rates
of electricity both for men like Birlas and
for the peasants and the small scale
industries ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): The
tariffs are different according to thc type
of load. An organisation which consumes
a large amount of load and has 100 percent
load factor every day of the year gets a rate
which is much less. For example, the alumi-
nium industry can never bear the same rate
as the small scale industry. That is because
the small scale industries consume a smaller
amount of power. Similarly, the domestic
rate is still higher than the rate for small
scale industry. Therefore, each type of load
has got a different rate, and for. the small
scale industry it varies in the country from
10 10 21 paise. U.P., unfortunately, happens
to be one of the States which has got a high
rate for the small scale industry. Of course,
it is very desirable that it should be brought
down, but to equate it with a large industry
like the aluminium industry or the fertiliser
industry and to charge them at the same rate
as the small scale industry is not possible.

SHRI S. M. BANERJEE: Apart from
the high rates of electricity, there is a tre-
mendous shertage of electricity in the State
of U.P., and other States also. Even Punjab
is suffering because of this. So, T would like
to know what Positivc steps have been
taken by the Centre to help the Government
of U.P., and other States to see that the
shortage is properly met.

DR. K. L. RAO: 1t is true that there
is shortage of clectricity generally all over
the country, and it is very regrettable. So,
we have drawn up a plan for the decade, as
to what should be the power in 1981, so that
there should be no shortage, because any ele-
ctrical power station takes six to cight years
to be commissioned after the sanction of the
project. Therefore, wc have got to look.
ahead, and that is what we have done. Our
piesent installed capacity is about 16.5
million kw., and we have planned to reach
52 million kw. in 1981, and if we can get
that, there will be no shortage in the
country. That is what we are planning for.

MR. SPEAKER: The original question
was about reduction of electricity rates.





